proposed
sommaercial
A 9B, CTS
'S No. 6435
22 TO 6594
Khuniavali,
Thane. vide
ober, 2024
IH/INFRAZ/
lentification
4017, The
e lettér is
e ic.i

e Shelters
(1) Pvt'Ltd.

www.freepressjournalin

&

PUBLIC NOTICE

We are investigating the title of ir. Rahul Prem Bhatlya and Rahul Prem Ehatiya,
H.U.F. who has represented that he is a sole owner & possessor and isabsolutely
entitled to, frae from all encumbrances, the land situated at Village Kolgaon,
Taluka Alibag, District Raigad as mentioned in the Schedule hereln below.
Any person/persons/body of persons/company/LLP/ Partnership/Firm
/Financial Carporation/Non Banking Financial Corporation/Credit Saciety having
any claim or interast in or to the said lands or any part thereof by way of sale,
exchange, mortgage, charge, gift, trust, Inheritance, tenancy, possession, lease,
sub-lease, license, lien, easement, occupancy right or otherwise are hereby
required to make the same known In writing with true coplas of supporting
documents to our office at the address given below within 14 days from the date
hereof, otherwise It shall be accepted that there does not exist any such claim or
interest, and the same will be considered as walved. The objections or clzims
received after due date shall not be entertained.

Description of the property :-

Block Hissa Area hectare Assessment
No. No. Are Square Meter Rs. Ps.
444 1/2 1.00.23 10.72 |
LR Vi b
Alibag Adv, Ravindra Vinayak Qal

"Gurukripa® Maharshi Karve Road

Datg 116/10/2024 Near Allsag Urban bank, Alibag Ralgad 202201
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MUMBAI NORTH ZONAL OFFICE
“Yashomangal Bldg”, Plot No 832, Gandhi Nagar,
Bandra (E}, Mumbai 400 051, Tel: 022-26400038

-mail: legal_msr@rmahabanik.co.in
[See rule 8(1)] POSSESSION NOTICE (For Immovable Property)
APT/SARFAESI/V LIFE/2024-25 Date-11.10.2024

Whereas, The undersigned being the Authorized Officer of the Bank of Maharashtra,
Bandra East Branch Mumbai, under The Securitization and Reconstruction of Financial
Assets and Enforcement of Sscurity Interest Act, 2002 and in exercise of powers
confarred under Saction 13(2) read with Rule & of the Securify Interest (Enforcement)
Rulss 2002, Issued a demand notice Dated 06.08.2024, calling upon the Borrowar/
M/S.V Lite Spaces and Infra Developers Pvt Lid. Director No 1 Mr. Vishal Chandrakant
Mhatre Director No 2, Mr, Amol Chandrakant Mhatre to repay the aggregate amount
mentioned In the notice being Rs. 4,70,48,816/- (In words Rs. Four crore Seventy
Lakh , Fourty Eight Thousand eight hundred Sixteen ) Plus Interest Thereon within
60 days from the dats of receipt of the sald notice & interast therson.

The borrower/s having feiled to repay the amount, notice |s haraby given to the
borrower/s and the public in general that the undersigned has taken Symbo:f?g

d@ 3G TR
k of Maharashtra

possession of the property described herein below In exercise of powars conferr
on him/her under section 13(4) of the sald Act with rule 8 of the said Rules on thfs
11th day of Detombier of the year 2024,

The borrower In particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
the Bank of Maharashtra for an amount Rs. Rs. 4,70,48,816/- (in Words Rs. Four
Crore Saventy Lakh , Fourly Eight Thousand Eight Hundred Sixteen ) Plus Interest
Thereon

The borrower's attention Is Invited to provisions of sub-section (8) of sectionad 13 of
the Act, in respact of time avallable, to redeem the secured asset

The details of the property/ies mortgaged to the Bank and taken possassion by the
Bankare as follows: -

Assel Recovery Branch- Shop No 12 & 13,

v Bank Diamond Mansion, Dr Vieges Street, Kalbadev|
Main Road, Kalbadevi, Mumbai 400002,
Phone No. 7710001955

L‘m@
Mall : headarbmumbai@kvbmall.com

POSSESSION NOTICE (For Immovable Property)
Issued under Rule 8(1)] of Security Interest (Enforcement) Rules, 2002

Whersas, The undersigned being the Authorized officer of THE KARUR VYSYA:
BANK LIMITED under the Securitisation & Reconstruction of Financial Assets And:|
Enforcement of Security Interest (Second) Act, 2002 (Act 54 of 2002) and IrL
exercise of powers conferred under section 13(12) read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued a demand notice dated 14/05/2024 |
calling upon the borrower/s 1) M/s R J Steels Pvt Ltd having address at 315,
Central Facllity Building, Sec 19, APMC Market |, Phase 1, Vashi, Navi Mumbar]
400705, 2) Mr Mukesh Jwalaprasad Gupta [BurromriPrnprlmr} 3) Mrs Pooja;|
Mukesh Gupta (Guarantor), 4) Late Shakuntala J Gupta (Guarantor/
Reprensentatives of Legal Heirs Late Shakuntala J Gupta), 5) M/s Ramanand
Jwalaprasad & Co (Guarantor) through its proprietor Mukesh J Gupta all 2,3,4]
and 5 residing at E 401, Palm Beach Residency, Plot No 24 to 29, Sec 4, Pafm
Baach Marg, Nerul, Navi Mumbai 400705 to repay the amount mentionad in th
notice being Rs 30,80,49,610.26 (Rupess Thirty Crores Eighty Lakhs Forty Nin
Thousand Six Hundred Ten and Twenly Six Paise cmlyi within ﬁn da&s‘[rum ]
dats of receipt of the sald natica.
The borrower having failed to repay the amount, notice is heraby gluan 10 th
borrower and the public in genaral that the undersigned has taken gussessm
the property described herein below in exercise of powers canferred ori him unde
sub-section (4) of section 13 of Act read with Rule B of the Sgc :
Enforcement) Rules, 2002 on this the 15" day of October of the y!’ar 5&2%5'
The borrower in particular and the public in general is hereby cattioned not to deal”
with the property and any dealings with the property will be subject to the charge of |
THE KARUR VYSYA BANK LIMITED for an amount of Rs 33,07,96,080.26 as an
30.09.2024 and intergst therson,

The borrower’s atiention is invited to provisions of sub-seclion (8) of section 13
of the Act, in respect of time available, lo redeem the secured assets.

10N O LE P
All piece and parcel of Residential Property situated at Flat No E 404, Plot No 24 tﬂ
29, Palm Beach Marg, Sec 4, Nerul, Navi Mumbai

Sd/-
Place : Mumbai Authorized Officer,
Date : 15.10.2024 The Karur Vysya Bank L
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FOR THE ATTENTION OF THE CREDITORS OF
MARUT CREATIVE INFRA PRIVATE LIMITED

RELEVANT PARTICULARS

$r.No|  Particulars Particulars T

1 [Immovable Land and building at Sr.No 1868, Village Uttan Layir.q
Property Details :- | at Mira Bhayander Thane- 401108,

Sd/-

Date: 11.10.2024 Authorised Officer

Place: Mumbai Bandra East Branch
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Limited

Registered Otfice :- TJSE House, Plot No. BS,

Road No. 2, Wagle Indusirial Estate, 23 USB 5'&} ﬁKﬁRi
Thane (West)-400604., '®022-6936 8500 [ BANK LI
Ho Recovery Office : Madhukar Bhavan, Recovery Department, 3% Fioor.
Wagle Estate Road No. 18, Thane (West) -400604., R 022-6997 8589/752700701
PUBLIC AUCTION

TJSB Sahakari Bank Ltd. has initiated recovery action against the
following defaulted borrowers through the Authorized Officer of the Bank,
appointed under, the Securitisation & Reconstruction of Financial Assets
and Enforcement of Security Iinterest Act, 2002 (In short “SARFAESI Act
2002") and the rules made there under has issued Demand Naotice on various
dates as per details given below in table under section 13(2) of the said Act,
o M/s. Karla Enterprises Prop. Mr. Hiten Ravl Karla (Deceased), Through
his legal heir, Mr. Nishit Hiten Karia and M/s. Karia & Sons Prnp Mr. Nishit
Hiten Karia respectively.

The Borrowers, Mortgagors & Guarantors have not repaid the amounts
as stated in the Demand Notice within stipulated period. hence the Authorized
Officer has taken the Physical Possession of the immovablie property u/s
13(4) and Saction 14 of the SARFAESI Act, 2002.

-1, the Undersigned, the Authorized Officer of TJSB Sahakari Bank Lid.,

!lUlTI»Sl.I!E i

9, |Address and e-mail of the interim CoOp Housing Society Limited, S.ho.
resolution professional, as registered 18/7+88, Fat No.32, Ground Floor, Kondhwa Khurd, ©
with the Board PuneMaharashtra-411048 |

Emad kt: mahvalbumar@gmall com.
(AFA valid ti 30.08.2025)

10, | Address and e-mail to be used for Rafiarmar Mahto
comespondance with the interdm Bhatnagar Co-Op Housing Society Limited, S.No.
resaiution professional ﬁmmmmmmm.-

Meharashtra-411043.
Emall kf:

11. [Last date for submission of cdaims

;mmqmmmwm%_mm
17| Classes of creaiors, if any, under ciause | NGt Applicable as per informaton

(b) of subsection (BA} of section 21, tha IRP

ascertained by the interm resolution

[T Names o
Names of Insoivency Professionals
Identifisd to act as Autharised

have decided to sell the said property on “AS IS WHERE IS BASIS", without
movable assets by inviting Tenders as laid down in prescribed laws.

Description

Nams ot Sorawert | TLLTGC  Brgary wi
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1. M/s Karie Enterprises. Demand Notice |Flat  No. ﬁ&
Prop. Mr, Hitan Ravi Karie Date 21.08.2016 |2nd  Floor, N
{Deceased) Outstandiﬂ'g Jaldarshan CHSL.,
Thrauah hiz lanal haire: 5 .' thimhal Barry

Notlee Is neraby Elven that the Nnuonul compw Law Tribunal, Mumbal Bench (Courtv)
has the Process of the Marut
Creative Infra Private Limited dlh Its Order In MIIWMI,/M connected to
CP(IB)/1258(MB),/2022 on 10th October 2024 (Intimation recelved on 15.10.2024)
The Creditors of Marut Creative Infra Private Umited, are hereby cailed upon to submit
thair claims with proof on or before October 29, 2024 to tha Interim Resolution Professional
at the address mentioned agalnst antry No. 10.

The annncfal Creditors shall submit their claims with proof by siectronic means only. Alll,
other with proof In person, by post or by electronic means.
Afinancial urodllnr belonging to a class, as listed against the entry No. 12, shall indicats its
cholce of authorized representative from among the thres Insalvency professionals listed
againstentry Nd.13toactas ized rep tive of the class In Form CA.

of false or din, ifs of clalm shall penalties,

8d/-

Rajlkurnar Mahto

Interim Resolution Professional

rut Creative infra Private Uimitad

Regn. No.: IBWIPLOD?{!P-NOG?ZS{NWUiQ{ﬂ209
(AFA valid till 30.06.2025)

Date: 17th October, 2024

Place: Pune
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